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/ 	O.A. No. 628 of 2010 

ani So.nn 	 ..pphCan 

1-41 Ofl ofInda. & Or 	 . Respondents 

Order dated: 04.07.2011 

CORAM: 

Heard Mr, P,K.Chand, Ld, Counsel for the 

applicant and Mr. SK,Oha, Ld. Standing Counsel 

appeanng for the Respondent-Railways. 

Applicant, the second wife of We Maisa Soren, 

who expired on 3.12.2001, has filed this O.A. praying for a 

direction to the Respondents to release/pay the settlement 

dues of Late Maisa Soren and pension to the applicant with 

interest k 18% and cost of the litigation. 

in counter, at para 2(E), it has been conceded 

by the Respondents as under: 

it has been decided by th 
Railway Adrnuustration to release SO• 
family pension to Smt. Rami anI Soren (ft 
second wife and the applicant herein) an 
rest 500-o' will be passed in favour of waid. 

I 5  wife on production of nonnatura1 
ardian.ship certificate to be issued from a 

:nipetent court of law in case the wards are 
II minor. However, other settlement duec 
c also to be paia as per extant ru'es 

L 



In equal share PF,DCRG  
but on production of non-natural 
guardianship certificate in case of 
nurior. 

iii) Leave Salary - To the 2 wife 
only." 

Ld. Counsel for the Respondents undertakes 

that the payment shall be released in favour of the applicant 

within apenod of 45 days. 

Having considere4 the above subnussion of the 

Ld. Counsel for the Railways and the concession given in 

the counter, there remains nothing further to be adjudicated.. 

Ld. Counsel for the applicant has no objection 

to the above, 

7 	Accordingly, with the above observation, the 

GA. stands disposed 
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